IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

0.A, 716/94. Dt. of Decision $ 26.,7,.94.

Mr. E.B. Kharat «s Applicant,
Vs
1. S5r. Divisional Commercial Manager,
SCAly, Guntakal.
2. Sr. Deputy Gensral Manager,
SC Rly, Rail Nilayam,
Secunderabad.

3, Divisional Railway Manager,
S5C Rly, Guntakal, .. Respopndents,

Counsel for the Applicant : Mr. S. Ramakrishna Rao

Counsel for the Respondents : fir., N.V. Ramana,Addl.CGSC.

CORAM:

THE HON'BLE SHRI JUSTICE V.M ELADRI RAD $ ViILZ woim i
THE HON'BLE SHRI A.B. GORTHI : MEMBER (ADMN.)
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T —————— _ _ _notice befare admission is ordered in this O0OA on 11-7-1994 ,

To
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- challenged in this OA.

The

S.C.Rly, Guntakal.

The

The
One
One
One

One

DA.716/94
Judgement

( As per Hon, Mr, Justice V. Neeladri Rao, Vice Chairman )

Heard Sri S, Ramakrishna Rao, learned counsel for
the applicant and Sri N,VY, Ramana, learnsd counsel for
the resppndents.

2. The order dated 22-10-1993 of R-1 in Memo No.G/C/79/

bAR
I111/RC, suspending the applicant pending @R{Inquiry is

3, It is stated for the applicant that even till today

the charge memo was not issued to the applicant, - Though

the rEEBEEHEﬁfQ‘hHVE‘novﬁriwv»-wig_ﬁ_ﬁ“¥ik_

about the stage of investigation if any.
4, In tﬁe circumstances, it is just and fair to revoke
the suspension as per the impugned ordér if charge memo

is not going to be given by 31-8-1994,

5. In the result the DA is ordered as under :

The impugned order of suspension of the applicant
stands revcked if charge memo is not going to be issued
agmdw by 31-8-1994, No costs,.\
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(A.B. Go hig (v, Neeladri Rao)
Member (Admn, Vice Chairman

Dated : 26_th July, 94 s
Dictated in the Open Court BT e i
Deputy Registrar(J)

Sr.Divisional Commercial Manager,

Sﬁ' Deputy General Manager, S.C.Rly,

3% Railnilayam, Secunderabad.

Divisional Railway Manager, S.C.Rly, Guntakal
copy to Mr.S.Ramakrishna Rao, Advocate, CAT.Hyd.
copy to Mr.,N.V.Ramana, 8C for Rlys, CAT.Hyd,.

copy to Library, CAT.Hyd.

pare copy,
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IN THE CLE TTRAL ADMIHIS TRATIVE TRI3UNALL
HYLER2ZBAL BEJCH AT HYLERAB'D
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DATEL: ')(9- ') - L0

ORPERY SUDGMENT

My A.NO W /R.A/C.A.NO.

in

;0 a.No. b fQ\LT

(T.A.No. (W.P.NO )

Admitted and Interim directions
IssueQd.

.Aliow d.

Disposed of with directions.
Dismipssed

Dismissed as withdrawn
Lismissed for IEfault
Or dgre d/Re jected

- Co No order as to costs.
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